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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(Department of Food and Public Distribution)
NOTIFICATION
New Delhi, the 20th March, 2018

G.S.R. 251(E).—In exercise of the powers conferred by clauses (a), (b) and (c) of sub-section (2) of
section 50 of the Warehousing (Development and Regulation) Act, 2007 (37 of 2007), the Central
Government hereby makes the following rules further to amend the Warehousing (Development and
Regulation) Registration of Warehouses Rules, 2017, namely:-

1. Short title and commencement.- (1) These rules may be called the Warehousing (Development and
Regulation) Registration of Warehouses (Amendment) Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Warehousing (Development and Regulation) Registration of Warehouses Rules, 2017, for the
Seventh Schedule, the following schedule shall be substituted, namely:-
“The Seventh Schedule

[See rule 18 (1) and (2)]

Minimum net worth requirements for registration with the Authority

Storage capacity Net worth
(in tons) (Rupees in crores)

Less than 1,000 0.1

1,001 — 3000 0.25

3,001 - 5,000 0.50

5,001 — 7000 1.00
7,001 — 10,000 2
10,001 — 15000 5
15,001 — 25,000 10
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25,001 - 75,000 20
75,001 - 1,50,000 30
1,50,001 - 5,00,000 50
5,00,001 and above 100

Where the applicant/warehouseman is a Farmer Producer Organisation or a Co-operative, the net worth

should be positive.”.

[F. No. TFC/4/2016]

SURESH KUMAR VASHISHTH, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 165(E), dated the 23" February, 2017 and amended vide
G.S.R. 1040(E), dated the 2omd August, 2017.
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